














CT  40/19 
ED   v.  Moin  Akhtar Qureshi 

 
 

The matter has been taken up through Video Conferencing (VC) using CISCO Webex on 
account of Covid Pandemic and in terms of directions issued in this regard from time to 
time by Hon  ble High Court & Hon ble District & Session Judge RADC. 
 
10.08.2020 
Present Online: 
 Sh. N K Matta, Ld. Spl. PP for ED through VC. 
 Sh. R K Handoo, Ld. Counsel for accused through VC 
  
 Ld. Counsel for the accused has filed an application seeking extension of bank 

guarantee. It is stated that pursuant to the directions of Honble Supreme Court, 

the guarantee was filed in the court. It expired on 04.04.2029 and needs to be 

extended. The bank concerned, however, has asked for no objection of the court 

to extend the guarantee. Ahlmad has verified that the bank guarantee is lying in 

the court record. This court has no objection in the bank guarantee being 

extended further. Application is allowed. 

 Re-notify the matter on 09.11.2020, the date already fixed. 

  
Anuradha Shukla Bhardwaj,  

Ld. CBI Judge 21 / RADC 
10.08.2020 

 


